
DearSir,

Pleasefindenclosedherewithanattachmentinwhichwehavefurnishedouropinionon

theconsultationporposedbyyou.It'sourhumblerequesttoyou,pleasegothroughit

andsavetheLMOentity.I,SriBivasMajumderOperatorof(NetworkName)M/SBIVAS

MAJUMDERwanttoput somefactsoftheNew TariffOrder(NTO)toTRAIandthe

Government.

OURHUMBLEEXPECTIONTOTRAI

OurhumbleappealtoyousavethisCableTV IndustryalongwithIncreaseinTax

RevenuetotheGovernment,since30-40% consumersarenotviewingtheCableTV

dueto thecomplicated processafterNTO implementationresulting indecreased

revenueofLMOsaswellGovt.

1)AsLMOwerequestTRAItointroduceanautomaticfinancialeco-system in

whichnostakeholderwillhavescopetofeelneglected,asystem whichmustbewin-

winforalltheinvolvedentity.

2)LMOsarethepioneerofthisindustrywhoservesdirectlythecustomersand

customers'aspirationsarereflectedthroughthem.Thissegmentofthechainmust

remainsatisfiedbythesystem financiallytoruntheshow.

3)So,TRAIisbeingurgedtoaugmenttheirrevenueeitherbyallowing65%oftotal

billofacustomerorbyallowingthem 100%oftotalNCFand70%oftotal20%discount

whichnow Broadcastersnow allow fortheDPOs. TheLMOsmustgetRs.225to

Rs.240persettopboxpermonthtoruntheirpartoftheshowsmoothly.Itshould be

ensuredthatanLMOwith500STBscanearnnetrevenueatleastofRs.40,000/-to



45,000/-torunhisfamilysmoothly.

4)GSTshouldbereducedto10%to12%level.

5)DDFreeDishmustnotbeallowedtobroadcastanyprivatechannelsfreeof

charge.

6)RegulationsmustbeintroducedtoregulatetheOTT,IPTVplatforms,thereby

creatingalevelplayinggroundforallthestakeholders.

7)InabsenceoftheLMOs(lastmileoperators)inthecaseofDTHplatformsthe

lion’sshareoftheNCFremainsidleintheircofferwhichtheyonlyuseunethicallyto

attractcustomersandbluntthecompetitionfrom theMSOsandLMOsbyallowing

heftydiscounts.So a levelshould be introduced and marked beyond which any

stakeholdercannotallowanydiscountinanyform eitherincashorinkindsuchasfree

SetTopBoxorfreeWi-FirouterorfreeTVset.

WewanttoappealTRAItosavetheLMOsfrom beingextinctfrom thisverybusinessof

cableTVentertainmentwhichtheymanagedtobuiltwithoutanyGovernmentorprivate

support.LMOsarethemainsubstanceofthechainwhoservethecustomersaccording

tothevariousneedsofthecustomers,theyemploymanyworkerstomaintainthe

servicewhichifcountedmaytouchseverallakhsheadsintotal.Thissegmentofthe

chainmustbesavedevenfrom everypredatoryactivitiesinthenameofcompetition.

Q1.Doyouagreethatflexibilityavailabletobroadcasterstogivediscountonsum ofa-

la-cartechannelsformingpartofbouquetshasbeenmisusedtopushtheirchannelsto

consumers?Pleasesuggestremedialmeasures.

Ans.No.BecausethismoveofBroadcastersenablesconsumerstoenjoymore

channels,increasesconsumers'abilitytosurfandselecttowatchmorechannels



/programms.

Q2.Doyoufeelthatsomebroadcastersbyindulginginheavydiscountingofbouquets

bytakingadvantageofnon-implementationof15% capondiscount,havecreateda

non-levelfieldvis-a-visotherbroadcasters?

Ans.From thepointofviewofconsumersaswellasDPOs/LMOscreatinglevel

playingfieldamongBroadcastersisanon-issue.

Q3.Isthereaneedtoreintroduceacapondiscountonsum ofa-la-cartechannels

formingpartofbouquetswhileformingbouquetsbybroadcasters?Ifso,whatshould

beappropriatemethodologytoworkoutthepermissiblediscount?Whatshouldbe

valueofsuchdiscount?

Ans.Yes,thecapshouldbereintroducedanditshouldnotbe15%,whichshouldbe

nearerto25%ormaybe30% whilekeepinganeyethatBroadcasters'interestto

form ,toofferandtosaletheirbouquetsarenotadverselyaffected.

Q4.Isthereaneedtoreview thecapondiscountpermissibletoDPOswhileforming

the bouquet? Ifso,whatshould be appropriate methodology to work outthe

permissiblediscount?Whatshouldbevalueofsuchdiscount?

Ans.Yes.Anymoveregardingdiscountandwhatsoevermustbereviewedbyallthe

stakeholdersgottogether.HereitisBroadcasters,MSOsand LMOs.The

meager20% discountwhichtheBroadcastersallow totheDPOsareheavily

insufficientand urgently needs to be reviewed upwardly.Particularly,the

discountpercentage/proportionallowedbyMSOswhichisreceivablebyLMOs

mustbeworkedoutandannouncedimmediatelybyTRAIitselfwithoutleaving

theissueonthemercyofthemightyMSOs.LMOsaretheentitytocarrythe

signalofMSOsandservetheconsumersattheend.AfterNTOnetincomeof

LMOsdecreasedheavilyandnow LMOsarecompelledbytooinsufficientnet

incometoreducetheirstrengthofemployeestocopeupwiththereduced



incomewhichisaffectingtheservicetotheconsumersadversely.

TheBroadcastersearnbothfrom networkssellingtheirchannels/bouquetsand

from advertisementsusingtheDPOnetwork.Buttheydonotshareanyportion

oftheiradvertisementrevenuewithDPOs.So,theyshouldallow70%discountto

theDPOsstraightwaywithoutanyriderontheMRPofthechannels/bouquets.

Further,LMOsmustbeallowedtoenjoy80% oftheabovementioned70%

discountonMRPofchannels/bouquetsasthealmightyMSOsnowarbitrarily

throw awaytoLMOsanythingbetween60% to65% ofRs.130/-for100FTA

channelsandonlyhalfofthe20%discountontheMRPofchannelswhichthe

Broadcastersallow totheDPOsafterNTO.Theother15% discountwhichthe

MSOsreceive from theBroadcastersremainsintactwiththeMSOswhichthey

do notsharewith theLMOsleaving theLMOsinsufficientlyfed,adversely

affectingtheirabilitytoservetheconsumers.

Moreover,afterNTOthecapitalexpensesaswellasrecurringofficeexpensesof

LMOsincreasedconsiderablytoprovidesatisfyingservicetotheconsumers.

So,theLMOsmustbeempoweredbyTRAItogetat80%ofRs.130/-earmarked

for100FTAchannelsand80%ofthe70%discountfrom Broadcastersproposed

intheearlierpara.

TheBroadcastersmustallow70%discountonMRPofchannels/bouquetsto

theDPOs.

Q5.Whatothermeasuresmaybetakentoensurethatunwantedchannelsarenot

pushedtotheconsumers?

Ans.Nochannelsisunwantedisthisworldaccordingtoourlonglongexperience

from theverybeginningofcableTVindustryin1990’swiththechannelCNN

showingtheGulfwar.

Consumersareexercisingtheirchoiceinlargenumbers,changetheirpreviously

selectedchannelswhenevernecessarywithoutbeinghinderedatall.Mostofthe



consumersarenotbeingforcedtoenjoythechannelsasperthechoiceofthe

LMOsand/orDPOs asinmanycasesaftertheinitiationofNTO,LMOswere

outnumberedbytheconsumersandseveralsuchunwantedincidentsoccurred

attheofficeoftheLMOsforwhichtheLMOswerenotliableatall.

Mostoftheconsumersarehappywiththesystem andsoitisTRAIitselfis

appropriatetosettheparametersandtowitch-hunttheunwantedchannelsand

fixthoseaccordingly.

Q6.DoyouthinkthenumberofbouquetsbeingofferedbybroadcastersandDPOsto

subscribersistoolarge?Ifso,shouldthelimitonnumberofbouquetsbeprescribedon

thebasisofstate,region,targetmarket?

Ans.No,thenumberofbouquetsbeingofferedbyBroadcastersaswellasDPOsare

notlarge now.The scope ofconsumers to selectthe channels/bouquets

increasesaccordingtotheirpurchasepowerandneedwiththeincrementof

numberofbouquets.

Yes,thebouquetstobeofferedshouldsatisfythelinguisticandtargetmarket

necessity.Thosemustnotbeofferedaccordingtostate,regionetc.,andifdone

mayleadtoinstigateprovincialism

Q7.Whatshouldbethemethodologytolimitnumberofbouquetswhichcanbeoffered

bybroadcastersandDPOs?

Ans.Noneedtolimitthenumberofbouquetswhichifdonecanlimittheconsumers

abilitytochoice.

Q8.Doyouagreethatpriceofindividualchannelsinabouquetgethedgedwhileopting

forabouquetbysubscribers?Ifso,whatcorrectivemeasuresdoyousuggest?

Ans.Yes,ithasgothedgedalready.



Reintroductionofcaptoatleast25% onA-la-cartepricewhileinsertingintoa

bouquetwillmakethepictureclearer.

Q9.DoestheceilingofRs.19/-onMRPofaa-la-cartechanneltobepartofabouquet

needtobereviewed?Ifso,whatshouldbetheceilingforthesameandwhy?

Ans.Yes,reviewshouldbedoneanditshouldbecategorizedaccordingtothepower

ofcontentsthatdelivers.

Q10.Howwelltheconsumerinterestshavebeenservedbytheprovisionsinthenew

regimewhichallowstheBroadcasters/Distributorstoofferbouquetstothesubscribers?

Ans.AfterNTOConsumersnowhavethelibertytoenjoy,surfandselectmore

Channelsinrelativelylesspricewhichmanyofthem couldnotaffordtoenjoyin

A-la-cartebasisifbouquetswerenotintroducedbytheBroadcastersandthe

MSOs.

Q11.How thisprovisionhasaffectedtheabilityandfreedom ofthesubscribersto

chooseTVchannelsoftheirchoice?

Ans.Subscribers'abilityandfreedom tochoicehavenotbeenaffectedonthe

contraryitisincreased.Wehavemanyexamplestoshowthatlargenumberof

subscribersatfirstmadetheirchoiceonA-la-cartebasisinthemonthsofFeb

andMarch'19andconvertedtoBroadcasters'bouquetsorMSO packageby

themselveslaterinthemonthofApril,May'19afterthosewereavailablefor

choicewithoutanypressureorprovocation.

Q12.Do you feelthe provision permitting the broadcasters/Distributors to offer

bouquetstosubscribersbereviewedandhowwillthatimpactsubscriberchoice?

Ans.Noreviewisneeded.IfpermissiontoofferbouquetbyBroadcasters/DPOs



iswithdrawnthelibertytoselectaspertheirchoiceofconsumerswillaffected.

Moreover,theMSOswhodonotofferanypackageoftheirown orprovide

minimum logicallysufficientnumberofbouquetsforitssubscribersmustbe

mandated to offersuch to increase the scope to selectthe appropriate

bouquet/packagebytheconsumers.

Q13.How wholeprocessofselectionofchannelsbyconsumerscanbesimplifiedto

facilitateeasy,informedchoice?

Ans.Processofselectioncanbemadesimplifiedbythefollowingways:

a)A-la-carteratesofeverypaychannelsmustbeshownonTVscreen.

b)FTAchannelsmustbeshownonTVscreen.

c)Broadcasters'bouquetrateswiththenamesofeveryindividualchannelin

everybouquetmustbeshownonTVscreen.

d)DPOpackagerateswitheveryindividualchannelnamecomprisinga

particularpackagemustbeshownonTVscreen.

e)The(firstslab)priceofRs.130/-(excludingGST)for100FTAchannelsmust

beshownonTVscreen.

f)ThenextRs.20/-foreverybunchof25channels(upto)mustbeclearly

explainedonTVscreen.

Actually,inthebusylifeofconsumers,heorshemaybeilliterateorliterate,well

informed,misinformedorleastinformedTVbroadcastinghelpsthem muchto

makethemselveswellinformed,whichtheyrelyandquicklygrasp andithelps

totakequickinformeddecisionbythem inanycaseotherthancableTV.

Similarly,inthecaseofcableTValsoiftherecommendationsaspertheabove

13(a),13(b),13(c),13(d),13(e)and13(f)areimplementednoconsumerwillhave

thescopetocomplainaboutmisinformationorleastinformationandthatwill

leadtoinformed,quickandgenerousselectionbyconsumers.



Q14.ShouldregulatoryprovisionsenablediscountinNCFandDRPformultipleTVina

home?

Ans.AnydiscountifTRAIwantstomakeavailableformultipleTVinahomemust

keepthefollowingpoints(boneofcontention)whiledecidingthat:

a) Nowintheeraof5thgenerationtechnologicaladvancementeveryTVsetin

ahomeneedsequalandseparateattentionandinvestmentunlikeanalog

erawhichnowinvolveseverythingseparateforeachTVsetsuchasSetTop

Box,separatecoaxial/fibre,separateaccessoriesoutside/insidethehome,

necessaryproperopticalpower.So,thecostinvolvedtoconnectaTVset

hasbeenincreasedmanyfoldovertheyearsalongwithinflationandthis

lastmileconnectionisdoneonlybytheLMOsandbearthecostdescribed

abovesinglehandedlywhichisnotsharedbytheothertwostakeholdersi.e.

MSOsandBroadcasters.Thecostofserviceafterinstallationsuchas

complainattendance,replacingSetTopBoxesifnecessary,eveneducate

theconsumershowtochangethemodefrom TV

toAvbyusingTVremoteandeachandeveryservicerelatedwithcableTV

renderedonlybytheLMOs.

b)OnthecontraryastheBroadcastersand/orMSOsdonotincuranyexpense

relatedwiththelastmileconnectivity,theirexpenseandinvestmentdonot

increasetoconnectanyextraTVsetinamultiTVhomeoranywhere. The

BroadcastersonlyinvestinmakingcontentsandmakerevenueandMSOsonly

investinprovidingsignalatasinglepointandmaintainthatonlytotheofficeof

theLMOsandearn.Thustheyonlyenjoygraduallyinflatednetincome.

So,anydiscountinvolvingmultiTVsetsinahomemustnotbemadefrom

LMOsnetincome.Ifdoneitwilladverselyeffectthedirectservicetotheend

consumers.

Q15.IsthereaneedtofixthecaponNCFfor2ndandsubsequentTVconnectionsina



homeinmulti-TV scenario?Ifyes,whatshould bethecap?Pleaseprovideyour

suggestionswithjustification.

Ans.TheanswerissameasquestionNo.14.

Q16.WhetherbroadcastersmayalsobeallowedtoofferdifferentMRPforamulti-

homeTVconnection?Ifyes,isittechnicallyfeasibleforbroadcastertoidentifymulti

TVconnectionhome?

Ans.Broadcastersmustbemadecompelledtoofferdiscountonlyfrom theirshare

ofpieincaseofmultiTVconnectionsaswellassingleTVconnectioninahome

unitasthereisnoadditionalexpenseburdentoincurbythem.

Moreover,MSOsalso shouldbemandatedtoprovidediscountformultiTV

connectionsinahomeasbecauselikeBroadcasterstheydonothavetoincur

anyadditionalcostinvolvedtoconnectanyextraTVsetinanywaywhatsoever

asdescribedearlier.

"Ifthereisawillthereisaway".Sothetechniqueaboutthefeasibilityforthe

BroadcasterstoidentifymultiTVconnectionhomescanbemadeifthethree

stakeholdersheresittogetherandtrytofindoutwaystopreciselyimplementit.

Q17.WhetherDistributorsshouldbemandatedtoprovidechoiceofchannelsforeach

TVseparatelyinMultiTVconnectionhome?

Ans.Actually,thescopeofchoiceofchannels/bouquetsforeachTVsetseparatelyina

multiTVconnectionhomealreadyprevailsthereforconsumersnow inthissystem

afterNTOisimplemented.

Q18. Howshouldalongterm subscriptionbedefined?

Ans.Thelongterm subscriptionshouldbedefinedasfollows:

a)Startingonlyfortheperiodofminimum 6months(Sixmonths)subscription

chargespaid.

b)Subscriptionchargespaidforoneyearandbeyond.



Q19.IsthereaneedtoallowDPOtoofferdiscountsonLongterm subscriptions?Ifyes,

shoulditbelimitedtoNCFonlyoritcouldbeonDRP also?Shouldanycapbe

prescribedwhilegivingdiscountonlongterm subscriptions?

Ans.DPOsshouldalwaysbeallowedtoofferdiscountonlongterm subscription.

NCFshouldbesavedandunharmedanditistobemadeavailableonlyfrom DRP.

Yes,thereshouldbecapinrenderinglongterm subscriptiondiscount.

Q20.WhetherBroadcastersalsobeallowedtoofferdiscountonMRPforlongterm

subscriptions?

Ans.Yes,itmustbemademandatoryforBroadcasterstoofferdiscountonlong

term subscription,butwithacapanditshouldbeuniform forallplatformssuch

ascableTV,DTH,OTT,IPTVetc.

Q21.Isthefreedom ofplacementofchannelsonEPGavailabletoDPOsbeingmisused

toaskforplacementfees?Ifso,how thisproblem canbeaddressedparticularlyby

regulatingplacementofchannelsonEPG?

Ans.No,thefreedom ofplacementofchannelsonEPGavailabletoDPOsand

askingforplacementfeesiscorrectasitprovidesscopeforeverychanneltobe

placed according to the effective demand to place itselfbyBroadcasters.

OtherwiseonceachannelgetsapositionatthemostdesiredpositiononEPGor

viceversecanloseitschancetochangethatpositionleavingthem compelledto

acceptasperthewhimsofMSOs.

PlacementfeesmustbeannouncedbyMSOstoalltheBroadcastersforeach

andeverypositiononEPGandthusfair,uniformityforaprefixedpositionof

placementonEPGmustbedefinedandannouncedbyMSOs.

Theremaybeavariationofplacementfees,itmaybehighforaneasilytunable

positionandviseverse.



EveryMSOmustbemandatedtoprefixtheirfeesforeachandeverypositionof

placementonEPGandtoannouncethattoeveryBroadcasterandthusonlythis

problem canbeeffectivelyaddressed.

Q22.HowthechannelsshouldbelistedintheElectronicProgram Guide(EPG)?

Ans.Tobelistedalphabetically.

Q23.Whetherdistributorsshouldalsobepermittedtoofferpromotionalschemeson

NCF,DRPofthechannelsandbouquetofthechannels?

Ans.AnyschemeinvolvingNCFornetrevenuewillharm theLMOs.Itcanbe

allowed provided the MSOs take the LMOs in fold,make them informed,

acknowledgedandtaketheconsentofLMOsbeforehand.

Q24.Incasedistributorsaretobepermitted,whatshouldbethemaximum timeperiod

ofsuchschemes?Howmuchfrequencyshouldbeallowedinacalendaryear?

Ans.Maximum timeperiodforsuchschemesshouldbeforthreemonthsperiod.It

shouldbeallowedonlyonceinayearifreallynecessaryafterconsultationwith

theLMOs.

Q25.Whatsafeguardsshouldbeprovidedsothatconsumersarenottrappedunder

suchschemesandtheirinterestsareprotected?

Ans.ConsumersmustbeinformedthoroughlybytheMSOsandLCOs

beforehand.

Thereshouldbeclearandwelldefinedprovisions,rulesandexitlaws,termsso

thatconsumerscaneffectivelyoptoutofsuchschemewithoutbeingunharmed

financially.



Q26.WhetherDPOsshouldbeallowedtohavevariableNCFfordifferentregions?How

theregionsshouldbecategorizedforthepurposeofNCF?

Ans.No,DPOsshouldnotbeallowedtochargevariableNCFfordifferentregion

astheinvestmentpatternandvolume,costandexpensesareequalthroughout

India.

Noplatform,medium whetheritisthroughwireorwirelesssuchasDTH,OTT

orIPTVshouldbeallowedtodosoaffectingthecompetitivenessamong

thecontenders.

Q27.Inview ofthefactthatDPOsareoffering moreFTA channelswithoutany

additionalNCF,shouldthelimitofonehundredchannelsintheprescribedNCFofRs.

130/-tobeincreased?Ifso,howmanychannelsshouldbepermittedintheNCFcapof

Rs130/-?

Ans.ExistingRs.130/-for100FTAchannelsisok.Nopaychannelshouldbe

includedinthatbouquetof100channelsexceptFTAchannels.AdditionalNCF

ofRs.20/-forevery25channelsshouldbemaintained.

Q28.Whether25DDmandatorychannelsbeoverandabovetheOnehundredchannels

permittedintheNCFofRs.130/-?

Ans.Noassorted25DDchannelsshouldbeincludedwithinthelimitofthe100

FTAchannels.

Q29.In case ofRecommendation to be made to the MIB in this regard,what

recommendationsshouldbemadeformandatory25channelssothatpurposeofthe

Governmenttoensurereachabilityofthesechannelstomassesisalsoservedwithout

anyadditionalburdenontheconsumers?

Ans.DDchannelsarealreadywithinthelimitof100FTAchannels.InfactallDD

channelsexcept3to4channelsforGovt.OfIndiabroadcastingnecessary



information,announcementandcontentshouldbetreatedatparasprivatefree

toairchannels.AlltheDDchannelsmustnotcompulsorilybefedwithevery

nookandcornerofIndia.AsofnowsayforexampleTamilpeoplearebeingfed

withBengalichannelsandviseverseshouldnotbedoneanyway.

Q30.Stakeholdersmayalsoprovidetheircommentsonanyotherissuerelevanttothe

presentconsultation.

Ans. #Necessityisthemotherofinvention#

In1990we,someoftheunemployedyouthsofIndiainquestofbeingemployed,

to earn livelihood started the cable TV service with single VCR channel

connectingneighborhoodhomeswithCo-axialcableandinthelatterhalfof

1990theGulfWarstartedandwestartedinjectingtheCNN channelintoour

networkthroughDishAntennatoshowourviewerstheGulfWarbeamedbyCNN.

ThiswasthestoryofstartingthiscableTVservicealmostalloverIndiabycable

TVoperators,whom werecognisetodayasLMOsandthisinitiativebroughtthe

revolutionintheTelevisioninfotainmentindustry.Afterwardsdaysgonebyand

cableTVoperatorsconnectedthousandsofhomeseverydaylikedisciplined,

orchestratedstrongarmyofantswhichresultedinmillionsofconnectedtoday

asweseenowin2019when'NTO'initiated.Thiswasthesuccessstoryofthis

segmentofinfo-entertainmentinIndia.

ThencametheMSOsin1993-94withbiggermoneypowerwithlargernumberof

channelsandcableTvoperatorsstartedtoconnectthemselveswithMSOsto

renderbetterandupgradedservicetothesubscribers/viewers.



ThentheDTHcompaniesemergedtotapthepotentialityofwealthgenerationof

thissegmentconnecting viewersdirectlybyeliminating themiddleentities

whom werecognisenowasMSOsandLMOs.

Uptothispointthestorywasmoreorlesssmoothandok.Nowatthispointof

thestoryin2018-19likeboltfrom thebluetwothingsenteronthestage,oneis

initiationofNTObyTRAIandtheotherisJIOTV.

a)TheBroadcastersarehappiestgetting80%onMRPoftheirchannelsandwith

theiradvertisementrevenuegettingunharmed.

b)MSOsarehappiermultifoldenlargedrevenue.

c)DTHcompaniesarealsohappyhavingmoreconnectivityshiftedfrom cable

TV dueto thetremendous chaoticsituation thatemerged in introductory

transitionalperiodtoNTO,whichstartedwithoutproperinfrastructureinthe

monthsofFebruary'19toMay'19resultinginirritabilityofviewersandshifting

theconnectivitytoDTHtofindsolace.Butbeforethattimenoundulationwas

there,everythingwascalm andquiet.

d)ButtheLMOsareunhappyastheyarethemostaffected,astheirshareof

revenuecamedrasticallydown50%to55%perconnectivityincomparisontothe

periodbeforeimplementationofNTOwithwhichtheywerehabituatedforlong

timebeforeNTO andmoreovertheirrevenuewentdownfurtherduetothe

rampantshiftingofviewerstotheDTH platform alongwithincreasedoffice

expenseswhichnaturallyaggravatedtheirunhappiness.Manyofthem feelthe

introductionofNTOmadetheirselfcreatedbusinessfinanciallyunviablethus

willthrowthem outofthebusiness.Manyofthem areonthevergeofshutdown.



e)Thelastentityisviewers/consumers.Manyofthem arenothappyforvarious

reasons.Amongthereasonsthemostimportantispricehike.BeforeNTOthey

werehabitualofgettingenormousnumberofchannelswhichgavethem liberty

tosurfandselectanychannelaspertheirwishatanypointoftime.Theyare

nowafterNTOcomplainingofhavinglessernumberofchannelsincomparison

topre-NTOperiodwiththesameprice.

Intheyear2007TRAIintroducedCASregimeforcableTVanddecidedthatthe

LMOswereentitledtogetRs.77/-andyearly7%increaseofNCFtoovercome

inflationaryeffectexclusively with which theycould managetheiraffairs

smoothly.Butin2019theLMOsastoundedtoseethatTRAIdidnotallowedthat

amountalsowhichtheyhadfixedforLMOsin2007evenaftersomanyyears

goneandhadnotfixedanythingexclusivelyforthem leavingthem tolurchto

collecttheirlegitimateshareofrevenueaftercontestingwiththemightyMSOs.

AnLMOwith500settopboxes(numerousnumberofLMOsarethereinthis

categoryinIndia)mustearnanetrevenueofRs.40,000/-to45,000/-tocarry

his/herdutytohisfamilyconsistingsixpersons(he,hiswifeandtwochildren,

hisparents).Now afterimplementationofNTOtheseLMOsarenowherenear

thisfigureofnetincomeandifthissituationcontinuestheywillnaturallybe

thrownawayfrom thisbusinesswhichtheypioneeredin1990s.

So,asanLMOIwanttorequestTRAItokeeptheNCFpartofthetotalpicture

unharmedwhichisthebreadandbutteroftheLMOsandLMOsmustbeentitled

by TRAIitself to enjoy 100% NCF oratleast65% of totalbillof a

customer/subscriberexcludingGST.to overcomethefinancialcrisisofthe

LMOs.



AnotherboneofcontentionishighrateofGST.Itshouldbereduced.

Anyprivatechannelsshouldnotbeallowedtobebroadcastedon#DD Free

Dish# freelywithoutanytariff.IfallowedfurtheritmakestheLMOspractically

useless,snatchestheminimum revenueoftheLMOsandGovt.Revenueisalso

compromised.SoonlyfreeDDchannelsshouldbeallowedtobebroadcastedin

"DDFreeDish"platform freelywithoutanytariff.

Broadcastersshouldbeconsultedandadvisedtointroduceafew premium

nichechannelswithexclusivecontentsinHDversionwhichwillnotcarryany

advertisementwhatsoever.

OTT/IPTVserviceplatformsmanyofwhichareoriginatedoutsideIndiamust

bebroughtintotheregulatoryfoldofTRAIafterdueprocessofconsultationand

evaluationofitsadverseeffectontheindustryandtheymustbemandatedto

complywiththenecessaryGovt.taxstructure.

WewanttoappealTRAItosavetheLMOsfrom beingextinctfrom thisvery

businessofcableTVentertainmentwhichtheymanagedtobuiltwithoutany

Governmentorprivatesupport.LMOsarethemainsubstanceofthechainwho

servesthecustomersaccordingtothevariousneedsofthecustomers,they

employmanyworkersto maintaintheservicewhichifcountedmaytouch

severallakhsheadsintotal.Thissegmentofthechainmustbesavedevenfrom

everypredatoryactivityinthenameofcompetition.
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